sy

57 e
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of Dr. Dhiema e
Tejq (Dis)

DESCUBSION ON SPATEMENT LAID g Dr. Tejs under the Foregn
Exchange

YON THE TABLE RE. REPATRIA-

TION OF DR, DHARAM TEJA.

Bre T wohige o B (wwtr)
weuN TgTey, R AT G qTAEE
wifswr i wawEsiaEy g,
wiife g7 d—3 &7 wri—ai
wra¥ o S0 @ aw @ @
iy o §, Aew fex W gaw
¥ st @A aw of &, Y 9@ A
IR A ITRBAHIE 7§, IAWY
¥® Ffae o 9T TR Wwed
war v 1 gt Y 37 i ag
o1 @I # % F o a9 wFET AR
¥ % AfFT W AT G7 AT
&3, 85 gy fem g fa & wrarqoeft
weifeat—w, v {om 9 avaEar
—ax g g, grenfr # a9 <@g fe
o & § 3 sarfzar Y O, a1 Ao
wqg ®7 S T ar ¥ ¢ T
frerey, forriy St #1 qan-faen w,
FO TEIT F) QAT FE, TS qHE B
drer F= otv falt a1y |93

AFHT qAT A o AT g WIS
WA @ Y, IRE aTAGT A G qg G
o arar & fe ag ammar fea wga
‘ | 3'@#“2@&1@““{
fear §—ait ag & far ¢, g
¥ & WHET 3TTHA (W) " (&)
¥ wwe g et & 1 OFT Arew grav §
fr &% € wrzar drU 9z a7 A W
ar <gr §Y e @ W ar 9w, T
Y & a7 faaw o7 @ @, IEE
wwear ZEN A TT T AT

() ¥ wgrmr ¥

“The Darectorate of Enforcement
also had received similar papers
between the 7th and 11th May,
188 On exsmination, they found
there were no groutils for arrest-

Regulations Act on the
Material then avallable.”

iy stz wrE qrane ¥ oW
B Fur ® gwed & fag w1 Avnf
gy

(&) # xg w3 &

“On the request of the Director
of Enforcement, the Secretary in
the Minstry of Finance (Depart-
Ment of Revenue and Insurance)
€Ansulted the Director of the Cen-
try] Bureau of Investigation on
Hh May, 1968,

(3 i ¥, wafs wieE
E QARIEHZ 71 7 wr fidr)

of gnything could be done to arrest
Dr ml »

W fafqw ax § 1 q@ AT T
T arag a7 g watedz o
Tz wgar & 5 o10 FT W

T fear a1 mwar g W)
Tuasizrdfmearg: s s
“HrelfoﬂGQW"ﬂTfﬁ'm
¥o gar #1 g s @ & foqw 3w
e aramard ) @ v scown
I wifgg * ag & war sew ¥

Ty J—w9 TET—AAT @I E |

(%) & a1 qraer faegy &% §
A} e o T ANHT ATR R XK
fag sk mw e R swa g

“It 13 not correct that at any

stage the Enforcement Directorate
SPecifically requested "

“faaet’ afy, “Afefewft fore
=y,

“  that Dr Tejd be arrestad
04 his passport selsed®™ *, .
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[ere ey Wifiar)

ol e oy fag  fred
wURT T WY 1 wEa g fe
ez ¥ “fodee’ o fay wr, Wfew
vyfafety Frafe’' iy faar qr
qg WAAT Qu™, ar gl qarar A
wfgwt & fr oo wrsft &Y 0§ oY
oW g Y o qrEr aga ww
qeNT, T €W 0 ¥ wg fay

¥ qg wW I g fe wrfaT
T ATT ATHST R W QIR AT AW
-6 w7 ww W st Awr A oAy
W T F T Fa gwar g
Y AN AR § 1 (WAeE) J
g1 & f¥ wrva ¥ o qagd waw war
& fgara @ 13 ox s W §
% gz sgw 2 fr 9 1@ a@r W
ar & 39 &W | A/ AN X YA AT
uq fawr § 379 3@ fargw amw
fem§—aeaa 149777 §

Repegristion

Let me confirm the meeting
between Mr T N Kaul and me in
London i1n September 1966 &

The Minister of Law (Shn Govinda
Menon). Sir, I rise to a pont of order
It 15 exactly this letter to the reading
of w hich I objected on g previous o.ca
slon and the objection was upheld I
would submit Sir, that the reading cut
in the forum of Parliament of prvate
correspondence particularly 1n ; mat-
ter like this 1s objectionable ond that
was the point which I raised on the
previous occasions The reason 1s this
The Btate, we, the Government, has
started prosecution agamst Mr and
Mrs Teja Now, they not being avail-
able jn India extradition proceedings
have been started This extradition
13 a tricky business It 15 a matter
which falis under nternational law
The foréign court should be satisfled
not only that there 13 a prima facie
case but also that in the country to
wheh extradition i3 ordered the party
will get falr justice, natural jusiice

JULY 25, 147  of Dr Dhorme Teja  1qi08

(Dis)

as has been made clesr in the state-
ment, they wanted to move the
High Court They have moved the

In the meanwhile, they are buflding
up a defence not only for the
ultimate prosecution n India but slse
for extradition case which iz pending
iIn the American court

Shri Jyotirmoy Basy (Diamond Har
bour) It 15 all according to your plan

Shri Govinda Menon I submut 1t 1
for that purpose that this private cor-
respondence 18 being resorted to by 1he
Teyas

ot wred wovw (i)
qaY agiew WMo Aifgar o< F& WM
TR EfrmgImaragsT gy
g Wiy favge amm 0

Shri Govinda Menon I am not mak-
ing any allegation against the hon.
Member (Interruptions)

ot of T (4r) W7 oaAm AT
Ry

ot oy fe@ (7)) T w7TEW
g fx 20 AMfgwr fea fagm &7
Feagd 77 W E

Mr Speaker I am hearing the Law
Minister Let us hear him

o sfeeaw aeddy (@rTiA)
I yB RAraR g fearanm @y
fie g% dor Wit JaFT o A7 MY
LIl o

My, Spsaker The Law Minuuise
raiging & point or arder, Lat us heec
him, (Intervugiion).
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ot wg ool - ek g T AT
o wrix fow fads & wrgue @ 7

ot Wik QWld . wr v
fifgur ¥ werve & forg xae awes
vt ? wp qu el e st
L

« ot oy Py : oo agrew, &
+ PG VT g & e it W Few
e & wreEA aT wiw WwT Te
aE

#Mr. Sposticer: If so many hon, Mem-
bers are talking at the same timge, it
becomes difficult 1 have allowed the
Law Minister to rause the pont of
order. Let us hear him

oft oy Ferd & o orrrT g
g fw fow Fraw & wrgs ag areiv
et 3

Mr. Speaker: I think he is capable
of pointing out the rule also Let us
heur him His objection is that the
letter should not be allowed to be read
out

Shri Govinda Menon: What 1 was
submitting was there 1» 3 pending case
and anything which will prejudice the
proper trial of a3 pending cage 13 some-
thing which you, 8ir, should not ullow
to be raised on the floor of this House,
That is the sub judice rule. It be-
comes sub judice thus way. It was
read out on the previous oceasion also.
An examination will show that this is
an attempt to prejudice the AAmeriean
eourt, and the court here later on, ultl-
mately, against the prosecution, buitd-
ing up the defence. As I said the
other day, Dr. Lohla, who appears to

of Dr. erma 14590
Teja (Dis.)
respect to private correspondence of
this kisd. In the ofiesr Nous, he
Chairman had oocasion o gve &
ruling - .
Mr Spesker: That is a different rase.

w wy fema ¥y gATL T
agaerTr A &

Shri Govinda Mensn: I do not say
that it is binding on this House. But
the reasoming there 18 binding on us
because. giver ali, it was done in An-
other chamber of Parlament in Delht
Sir, I submut that you should :wveid
references being made to anything
which will affect the trial of this casc.
After all, the discussion sought for
under rule 183 is on the statement
made by the Minister of Shipping on
the previous occasien. Any reference
to anything outmde that, pertl-

member of this House iz something
which should be avoided. That is the
point of order? . .. (Interuptions)

Shri Jyetirmioy Basu: Under simitar
circumstances, Shri Bimal Kantl
Ghosh’s case, when it was sub judice,
when two cases were pending in a law
court in Bengal, allegations were made
by the Home Minister and things were
sald here which should not have bheen
said. gnd, Stir, you allowed them So,
what right has he got now to ralse thi=
point of order . (Interruptioms)

ot feopee wddy  aF ST
Sy ¥ g gTIW & | aE A wegye 2

Mr. Speaker: I would request hon.
Members to address me If they ad-
dress among themselves, I will beconte
a helpleas spectator

ot erfrersanedelt ;R ST
#aqx senwEmE E N I
e § 1 T Qw9 Jov wwe
e Foras S flergerr iy i
wift gt 7 o wftgw & Wt eI
wft ot & et | G ol xR
ayt wff TRy
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. P
- Sk, Gpeaher: On the polat taisid by :
. the Law Minister have you anything Wﬂ!ﬁhﬁm
.to say before 1 give my opinion sbout Yeft a7 T qoere ¥ #wdi N e

) Yoere ¥ Areng ¥ e aaw

wre TM wAgT Sifgm : s
ARz, TF 1 A CEwr sqra darm
fe =t g AU ereewr gt &
Awet ¥ @F g, gafeg aga ¥ fau
- AUHY WG WY Y TWAT GET

my A WE T{IRT ¥ 93 WA
“fegr qr owi war 8 W Frarfan,
ot waf wriea Ta wga § tT8ai A<
ara fearar ) wer 8 % Frmrgam 3
- ughri T. N, Kaul did not meet
- Mr. or Mrs. Teja in London in Sep-

tember, 1968 and had no occasion
‘to give them any advice.”

AN APAFL R L1 I FraAA H
& &7 <@l 91 1 1 AAT ARG AW
T A wg wE T Az A Fr g
wyez £ fif aud aeawq i & ara wg
. e § 1 wiiag g Y fewga @
© QY W I 3w 2

ot warT § 39 S O s
AgAT § 1 X ATC FqvqnerAa, Frara-
e Frara wg A w1 A wwar
@ g foerodtt  wg ¥aa ag ¢
fis wy A0 ¥ /T FAIRT AT X AW
&t wx aeat fafr seaat st el o
¥ Oy Ry § wdt wEr WG,
wiltorT- &7 €747 AT HT &, FHAT A
AT A AW AT L, A ITE I
W FHNET § FIC T @
FCF, ¢ A@ T WITHE § THHY
. & g wfip) wg W ag dor @

TG R at W SR ST

uﬁt vy wearfe woaraer @
Y A d ) sy g fongw

¢ § WX 39 dir as‘twrtwraﬂt
Ve ¢ fer wiar § @ (@ ¥ o
¥r 2z 2 fir far azg ¥ ag Armar
ﬁrsfﬂum‘t%mﬂtfwmm
wa?ﬂarq#mﬂwm 114
Rarat =i wram | ag A
Yeqradt aft € fe ot Far wr e
VYO cdY W4T 0T T waqw 5 a7
Yo ) NI P FEs 0w @
bz aragt, rag g T ar g @
Yk wafesr ® wawa fea fer
Yt aT gaAt ag At 777 # T At
Y amgedy o fr owaga wiew fay
g1 a1 A ¢ fr gq AR A
Yry Wt & 5T ¢ T AIAT qg AWAT
Yafepr # gartt §&7 I FIACQ
Wt ) WE T ATATE o gawc iy
¥ vy Qe &) SvoF 4, ag A g
e e Wt Feme g41 0w v d
it Qe T § 1 Af6T W e i
U g aw § 5 g% £ F A1 704
Yie wit €t §, ¥4F WA § 1 ¥
CER @ ST A FE AT A g @

" Yrergrat ®0F, 34 T H 1T AWC.

& avai ¥ wir, w0l ¥ e st ¥
faear forar 21 vy 43 & Aok

. Nagwr o agag g e et dar

Rt § ar Ag 1 TIY R T AL
Yy gar & 1 afer g SrAIATET AT
Yifssgquagfrgraa Nray.
Ty § AT NI YT FHUFAT
Y 1 & wrgar § f o awd wd A
it T ToF A W gL gy #
*arq w0 7 agar fagix § fe avwft

- Wef ey Y A FuE avy g 1w
Rt T W X ar ¢ T
) wrr gt 1 T A et W AR
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ot & 1 oag wwS o g WK
Xefag 37 wr 7eT 9ok 74 § ag v
Foat waiaa & qor § g 1 g Baw

B ¥ aTad § 1 Ag T W F
TRFE, WieE QI st T @
WEFT @A 3 | 99 WAL 7 wqr e
a¥ gt & foot © wa 7 WK "W
A FAECT AV AGT 0w feear
R AIO ) gAY & Ay fr
W9 §F ag W1 {470 (TG AT ¥
LCER

Mr Speaker The powmnt 1s ciear
There 15 nothing much for me to say
If some points are raysed in the Muns-
ter's statement, if there is proof to
<contradict them, naturally they wnll
have to make mention of it. About
thg letters I do not know what the
letters contain gnd how they affect the
<ourt and all that Therefore I am not
able to say in advance whether they
refer to matters that are sub judice

1 would suggest to Dr Lohia that he
may, if he wants tp contradict any
statement, do that About the .etters,
I would suggest let the letters be
handed over to me The rule is that
before they are placed on the Table
of the House, they are handed over to
the Speaker go that the Speaker could
study them and the Mmister could
satisfy the Speaker that they pertan
to the case Therefore I suggest that
these letters need not be read He
tan make a speech or make points per
taining to this Let the letters be
tanded over to me and I will see whe-
ther they actually belong to the case
wr not. I cannot say off-haad what
the letters are, what the contents of
Me letters are, and all that I wnll
tonsult the Law Minister alse and Dr
Lohia could also help me If permis-
sible, naturally I will have no objee-
dion to permitting them to be laid on
the Table of the House

Shri Surendranath Dwively (Ken-
Arssara): Wil he quote any odrtlons
o the letters?

of De. Dharma 4504
Tea (Dw.)
Mzr. Speaker: Not now.

Shri Surendranath Dwivery: What
you suggest is that if he wants to
Place them on the Table of the House,
then, of eourse, hand them over to you
and you, Sir, mill study and decide
whether 1t 1s 2 valid document to be
accepted by you or not But for the
purpose of this discussion, he wants
quote some portions of the letters
which may not be a sub ndice matter

Mr, Speaker. Whatever Dr Rao has
sajd m his statement are the facts, at
is not about the case or anything of
that sort Without touching the case,
if he can polit out something, he can
do so But the actual correspondence
should be given tg the Speaker so Juat
he can sausfy himself 1 will eon-
sult the Law Minister glso and thea
decide which are to be placed and
which are not to be placed on the
Table of the House If there iz any-
thing pertaining to the statement of
Dr Rao, if there 15 anything 1o con-
tradict, he can certainly do it

Shri Tennetl Viswanatham (Visakna.
patnam) You were pleased to say that
you will consult the Law Minister
also In this connection, 1 suggest that
the Chair should have its own iode-
pendent parlinmentary counsel

Mr. Speaker: I will consult Dr Lohis
and also the Law Minister After ol},
the Law Minister belongs to all of ua.

Shri Govinda Menon: Sir, I want to
make one or two points here Dr
Lohia was saying that not only the
Tejas but others also are to be eco-
accused in this matter I respectfully
submit to you whether on the forum of
Parliament we are going to debats the
question whether all the accused in
the matter have been challaned and
whether others have tp be chillened?

With respeet to the other mutter alsa,
whethér he met somebody; #te,, 1 res-
wectfiflly ubmit thet this is g perils-
mentary debate and there is 5 Prosseu-
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[Shri Govinda Menon]
tion pending, -certain persons &arc
arraigned as accused parties in tne
prosecution, and to say on the forum
of Parliament that these two ‘A’ and
‘B’ alone should not be prosecuted and
that others also should come in
something which is not to  be raised
here. That will be sub judice and that
will be attacking the bona fides of the
prosecution. If the statement is, made
by the Minister and the statement is

whether some officer met or did: not.

meet Mrs. Teja in London, or not_ are
we going to take evidence in the mat-
ter here? We are here concerned with
the statement made by the Shipping
Minister and the point raised by Or.
Lohig zs to whether the extradition
proceedings are being sroceecded with
all vigilance, I submit, would be sub
judice and may amount to what is
contemplated by way of defence ia the
criminal case. You know, in c¢ruminal
cases, all sorts of things will be help-
ful to the defence. 1If it is sought to
be made out that the prosecution has
not been fair to the Tejas, etc., that is
something which will affect the couise
of the prosecution both in America agnd
here.

Mr. Speaker: I would like to ynder-
stand this from the Law Minister. A
statement has been made here by the
hon. Minister and I am sure that the
hon. Minister has not said anything
here which +ill prejudice the case be-
cause he knows the details of the case,
what is happening in America and
what is happening in India. If some-
body is ta say that g point made in the
statement, and not about the case, is
not correct, should he not be allowed
to say that? If somebody =<ays that
what is contained in the Minister’s
statement is not correct, gs he was
pointing out about the request of the
Enforcement Directorate and about
something else also, should he not
mention gt least that much, apart from
the other things? I will allow him
only to that extent. We are discuss-
ing the statement of the Minister and
if somebody points out to the Minister

JULY 25 1967 -

of Dr. Dharam Teja
(Dis.)
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that what is stated there is .aot hund-
red per cent correct, to that extent at
least, should we not allow it? Because
none of us know what is happening in
America, at what stage the case 'is,
what are the charges, ete. About the
letters, 1 have saigq that they may be
given to the Speaker.

Now I would reguest Dr. Lohia to-

"proceed cautiously.

Shri Govinda Menon: The Minister
has made a statement, but contradic-
tion is that respect is not to be made
by private....

st vy foma : o7 fo7 @z &
w7 ds wWgd, agy ¢< g1 a8
Shri Govinda Menon: ....i3 1o io
be made by private correspondence
between one of the accused parties
and a Member, however exalted he
may be. There should not be any
contradiction by a private letter from:

one of the affected parties. That is my
submission. (Interruptions).

. wfg yaw Twed ST
A & ATHA @ET 5T W2 ag 7§ A9
F FAFAT ATEAT § AT AF et
AT fA g0 AT 0 der AT fF q@r
fafas aadaT ¥ T¥aQT 481 & Wi 5=
g& 7 Afemd A FTF aFgaF A
1 wafew A F1 FE gE @
LY (saTuTa )
Shri Randhir Singh (Rohtak): On a
point of order. This is something very

important. I should be allowed to
raise it.

st vy fowm g F12 9T @w 72
A7 A TGYNM E | HIH qTEH Sw
&1 7 Fraa A9l 297 )

st T fag : w7 W€ qeae
1 gt T ? WA WgRT, ¥ e
qF JET 2
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Mr. Speaker: All right. Just one

ininute.

Shri Randhir Singh: I will tuake at
least three or four minutes. (Inter-
Tuptions).

Mr, Speaker: Order, order. DNo, no.
Shri Randhir Singh: I have a right,

Sir. My right should be protecied.
(Interruptiens).

q 7Y @wd WO AUz ATE

Mr. Speaker: All the hon. members
may please sit down.

Wherever there is a doubt, I am niy-
self requesting the Law Minister to
clarify that. Why should members get
agitated on that? (Interruptions). It
is not as though I presume that I

know everything; I am trying to !carn’

from the Law Minister on pehaif of
the Congress Party, on behalf of the
Government, and on behalf of the
House. The Layw Minister is theve
and I am myself requesting him to
clarify, I have pointed out to him
this thing and have asked him us to
what should I do if this happenas; here
is the statement and if that statement
is contradicted somewhere, what am I
to-do and all that. I am trying to
learn. I do not understand why the
members are getting agitated. If they
do not want a discussion on this, that
is a different matter. The 1ulins
Party has the majority and they can
defeat it and all that. So, may I re-
quest all the members to be orderly?
My difficulty is that the more they
raise these things, the more it iz get-
ting delayed. They should know that
by all these things they are not help-
ing the debate. After all, the Cung-
ress Party has also got some speakers
here and I will certainly allow one or
two of them tg speak.

Shri Randhir Singh: Let
this...:

me Say

‘SRAVANA 3, 1889 (SAKA)

‘of Dr. Dharma 14598-
Teja (Dis.)
Mr. Speaker: I am on my legs.

name is also here.

His

Shri Randhijr Singh: Allow. be to.
speak, Sir,

Mr. Speaker: Shri Randhir Singh's
name is also there in the list. I shail
call him afterwards and he can aiso
speak. He can certainly make what-
ever legal points he wants to make as.
a senior lawyer. I have no objection
to calling him because his name i5 ais3
there. '

Now, may I seek the co-operation of
all to permit me to proceed with the
debate. Let not hon. Members talk
across the tables because that is not
Zoing tu help them. )

Shri Randhir Singh may get rcady
with points and be prepared to speal
on them when I call him.

Wt Yo fag : 7 A Wirwr 2y
AT RIE, ATTANE q1T7 A& 2 |

The Deputy Minister and Minister of-
finance (Shri Morarji Desal): e iv
unnessarily wasting the time of 1ha-
House.

Mr. Speaker: Now, Dr. Ram Monohar
Lohia. T hope he will remember thet
the letters need not be read out bhut
they may be handed over to me.

Tio TW wARGY Afgar : wAA
WreT, W1 WEET A g AW A S
FRT A1 39 ¥ ¥ Hqq7 AL TEW
sfam &€&t 2 A o v/ oem W
B XY E A F gy v ot @
T ATH § S AATE | ag 41 0F T
FA 21 FEAT WErRw A wEr fa o ofr
famysr F19 o7 ar AT TR0 FITAT
T = F faaea7, 1966 T faar q@
017 57 AT T3 #Y g ASN AT
I Aqraew A ot IO # FAT 2
fF
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Let me confirm the meeting bei- red to should pot be referred 12, Are
ween Mr. T. N. Kaul and me in you going back upon that ruling? If
* London in early September, 1066 ¥ou are not going back upon that rul-
during which he had advised us ing, then he cannot read out from the
to stay out of India.... letter as he is doing now.

Shri M. Y. Saleem (Nalgonda): What Mr. Speaker: Let him sit down auw.
is the use of having raised the point of
order earlier? The hon. Mirlister had ';om“wm . wEw
also raised 5 point of order:... W WY R wwy R # e
Mr. SBpeaker: 1 have asked him 0 ¥ ¥Ww T AT @ fra 7 *rf

read wherever it is relevant to the :
point made by the hon, Minister, 1 3% 2% W | @ ug Fregw A

have not permitted him to read the WQRWWNW
whole of it. He will read out vnly F 7w | WiTxa & w1q w19 W Ui
that portion which 1s relevant to the g fir:

point dealt with in the hon. Minister’s g

statement. “I do not see any earthly reasoa

Shri M. Y. Saleem: But he is reading mg&% e ! o

out from the letter gain.... meeting.”.

Mr. Speaker: Probably the hon. mftﬁqﬁtnw’fﬁﬁi# w §
Member did not hear earlier, Th
hnn.l.al;vlﬂnisterha:‘:n.lsedthepum: Eﬂﬂ!ﬂﬂwm fhmﬁ wré
earlier. I had said that the hon. Mem- stk fi 7, @ oy wr gz g
ber could point out only those things @y 7@ I fir Wiz ft B wresft «,

which pertained to the points made in - =
the statement ang should not =~ad out “*mm“mﬁ @ fx

the whole correspondence. 1f the hun. 7 &% STY W ¥ § X &7 aW
Member wants to contradict what has m T qTqW 7 9y ) ey m

been stated by the hon Minister in nis
statement, e'f.immy he con contradict 1 FEN & f6 ot ®lw 7 @ Wt

it. Now, will the I;m;. Mm:err:m%!ly wog aft & oy ) ¥fier 7y T &
resume his seat? ave hea e -

Low Minister and T have said that the & ¥V &% & waw & fe e
letters ought not to be placed on the % F4f A ¥ A WY wry far s,
Table but whhsmeri e tll:a nt;!tem b:: m‘!““ﬁt'“‘“ Ig X T
contains anything, the hon. Mem -

has also a right to reply to it and say t“?‘a—mmw'ﬁ" e @ %
that such and such a point is not cor« W97 WIT ¥ ¥ & fod @t ok
rect, and only pertaining to that point, mﬁﬁ‘ﬁmtlmﬂ'ﬂt

he can refer to the Jetter.... ﬂ:ma&tﬁﬂmﬁ iy
SET RS b e v o
e GA WA Ngar: F W wrrt, wret wte wf i @ iy W
W ¥ ae O AT g | 3 WY bt Pr feagy oy s ey
, 49 &Y Ay or A B o wEer awr

Shri N. K. P. Salve: On a point of ﬂlﬂ!.%miﬁﬁ*ﬁt

order. You had already glven a rul- N
ing that the letter sought to be vefer- Wit WG ¥ wat sy ¥ wawanr
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m & iy wrew W W A @ g
werw W, o fedt o @ wff s
o § 1 A WA oy wngw

“After all the requisite materials
had bean collected in thus matter,

the Oeniral Bureau of Investiga-
tion filed a charge-sheet”—

Mind you, when?—
“on the 28th February 1887 in

the Cowt of the Sub-Divisional
Magistrate New Delhl . "

ag are7 a5 ¥1 afafraa )

oL I

wHeT ?

HR [, "o

st 74 fomd " TR 21
AN wwT AT AT |

o T wAPY Wifgm  aw
ffenr 2 sEd B Ew gE @
a1 I W) AT AT A R R
7, 1Y AT £ FT 4 T
fer 7 fary g7 @ w77 T w0
el 4, W AT § T ww g
@ ¥ U7, 9., a1 fa & w7
AR SR WA A O WAT | XA
wan 5 o ai fafva a@ o

sgpw gy f Aroeh ke
Wt T ptd «ff o
sy wlw 24, 1907 R ;

Dy..Dharie- 14808
Teja (Dis.)

“You have asked whether we do
not have faith in the US courts of
justice. If the cause of sction has
arsen in India, there is no ques-
tion of seeking remedies in other
countries, You should have no ap-
prehension about the judiciary in
India. It would be much better if
you come to India voluntarily and

assist in the completion of the in-
quiriea”

ag 24 w49, 1667 Fr AT & 1
W & W o & Wy w7 79w T gy
0% &1, IT" LI, WO AT QT oY
98 T YA 91 7% qF sa1az 1A,
fafaedl avs Zra)é aoz fufre ¥ ferar
grag 220 o7 wrogAEr 324
ald, 1667 ¥T1

“I am to acknowledge the receipt
of your letter dated 24th May,
1087, addressed to Prof. V. K R
V. Rao, Minister of Transport and
Shipping.. and to say that <ince
the Government of Indla have ins-
tituted extradition proce:dings
against Dr. and Mrs, Teja, the
question of your being alluwed io
voluntarily return to India now
does not arise”.

Aa g g e A § 1 qE Ay
fqr 7d ) A QeI @

" I oA wgy v fe

o w94 g5eT & ngt wF W3 wfw w2
ATHI FY FFFT N ATX W N §S
o wria T FET E A FT AT AT )
©F gvaFd | AR OF aia e At &
fos W& 5 @ s & § farars fsar
a7z 4 qT T AT R wrearg
wUr

Mr, Sptaker; Use the English word
also in such cases,

o ww sy Wi : & W
lﬁrwﬂwﬂﬂ‘f’«rﬁm&



pmoy  Rpetriction

wrlft S ity i el Ny e ey
# wditfe ¥v wrer ¥w W 9 wfven
oY oy i

&Y ag FIRT §T ARTET €1 @
w1, 87 Srraret dre e e v
Hysret WY wer TET 4T | A ATHAT Ay
it a7 fie g € I I oA
oY o T &7 | TEA gy ww g 91,
e fov ot 1 srerea Yark A &
fis wg wTRA T IA wIHLE T T4
ol & IR BT WTE T, TET W Wik
oy ww 2w & | oY AT AT
quar § Xar ST & 97 | OrfeT ag
Y fgr gv s w0 s A e &%
& e de feT @ | fhe o 3w
WA T T qYAT # A 5 AT §
gorts o e e A e A g
R sy aoff & T WA &, oy ™
AR AT WY | W Ty § AT
fir ey Wiy &1 SO & ATHR a8
YA T i o et At Fre-
1 areAy ¥ AAAT A0 WAAIE S |
T T e g, I
et Gfory fir & ST o 7 OF AT
uTY ®Y T

“.... the Afth largest non-publc
sector company 1n India, with the
expectation  that the company's

books would reveal transactions

nvolving Mrs Indira Gandma "

M. Spesker: That has nothing to do
with this.

We 0w wAgY Wfgm  T® T
gt | AR ATATATR H AT EE |

Shri Govinda Menon: On a point of
. Your ruling was that with rés-
to apectfic allagations or state-
in Yhe Shippinyg Ministes’s Fiute-
if a contradiction is required

L3

i
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and is contaiied in the leiter, that
sentence may be réderred te.

Me. Speaker: Flease do not resd.
Shri Govinda Mensa: I wonder to

what mutter this la 4 comtradiction.
Let it not go on

Mr, Speaker: Pleage conclude.

wto Tw wige Wi & WA
witvg ¥6 7 W& TEI§ | & wwaewr o
¥ 95167 AT AT X FIE |

Mr. Speaker: Even then I gave yow
15 manutes, There are 56 many of them:
to speak

WMo T wAIgY Wifgenr ¥ AT
T ST A sAeqT &7 g I5T FTA
forar | wesqer wAYEw, ¥ waE IAA
oA a1 fratd gz aAA verg L

Mir Spesker: Pleasc do not

T TR g g

“Details of persong entertained
by Dr Teja during his stay are
not available with the Govern-
ment, but it is certain that Do
officlals of this ministry were en-
tertained by Dr Teja.

ag AT FAT WA AW ¢ 1 W7 AT A
ifs

“We are not gware that any
warranig for the arrest of Dr Teja
wag 19sued on . "

xg 1 rer g & e fermd famn
&7 | T o forw 7¢ & 07 AT, WIT A
FTr ®l, AETIET BT AT WEAET
wr AT TR AL 7w A7 wf-
qRe AT AWIIE AG gWT, 7 qE
7% foer q0AT & wok Qrdaa & qarfay
fr & T 1 95 FUGATE | AfwT §ap
it Tt T 1 S e ST e O
g
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“Triloki Kaul certainly was ap-
prehensive that such transactions
if they existed and could be veri-
fied would injure Mrs. Gandhi's
chances in the general elections.
On the other hand, if the company
were taken over with Dr. Nagendra
Singh and C. P. Srivastava in com-
mand, all such evidence could be
suppressed.”

Mr. Speaker: This is what one party,
the accused party says.

Blo TR RANGT WHETT : T, 48
HFEEIE

o wa fama : wemer wgEy, a8
AH HTIGE |

- Shri Govinda Menon: In continua-
tion of my point of order, this is ex-
actly what I said, that none of these
things should go on record.

ot vy fom : ag I F AU 9T
FTEIZE | WITTF FIHIZT |

Shri Govinda Menon: Don’t raise
your voice like that.

Mr. Speaker: The point is these
points which they are saying are said
on the floor of tlie House, it ig their
ease.

Mo TR wFige difgar ;o wsAy
REIET, & A TA L RIZ

Mr. Speaker: This point is raised by
them jn a case in America or some-
where. By our supporting that, we will
be strengthening their case. Therefore,
may I request you to slip over that.
You have read out the Deputy Prime
Minister’s letter. Nobody can take
objection. You have read out our Gov-
ernment’s letter. There also there can
be no objection, because they are
‘Government documents. You should
not strengthen the point of view ex-
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pressed by them, by the other party.
Please conclude now.

Shri Govinda Menon: The Tejas are
building up a case.

Mr, Speaker: I have objected to it.

Shri Govindy Menon: Tt should not
fo on record.

o I AT Mfgar @ w7 7
gaar e fe AT F 93 2rg, a1 &
uq @ ¥ ¥ 951 77 7¢I | (9 qaqfE@y
f& &1 zoar s Agx frar § o
qq & F@ AA F1 79 foaag fF7ar g

As a matter of fact Triloki Kaul has
said that instructions had been sent
to change the officers and destroy any-
thing relating to the Prime Minister.
He is certain about one person who

knew of any dealings between the
Tejas . . . (Interruptions;.

Shri Muthyal Rao (Nagarkurnool):
Sir, he is continuing to read from their
defence, from that letter.

sty fema - ag £5 ww gar 2
ag 7qdT faeRaer s vz 7 § |
Mr. Speaker: He says that it is his

own speech and not any letter. Dr.
I.ohia should conclude now.

Shri M. Y. Saleem: It tantamounts
to bypassing your ruling.

STo TR AT difgan : 98 AT
qIE ZIAS | HAAT A% 3 | § 92 RIS
1T F qrg W1 11§ AF A=Br q7g &
qgT ST |

Shri Muthyal Rao: He makes his

speeches only in Hindi. It is not his
speech.

Mo TA wAER Aifgar - 4T FgA
F far AT A arag aga & AfFT & A2
Wl OF IAT TAIWEIA(GE | HZ4 B A
T 40 15 F19 49 T ATT QL AHAT
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fore oy e afiem)
w1 frate farar stra &Y OF e
frate fredtar, ool otk we aff
& & & A oy Ao AT WYHAT 3
it & arr ¥ wiremamfr fe¥ 2 g
fe gt awar ¢ 5 g gedmre R o
) ey F 391 oo s w
gt & arud wse v ¥ Tw 9
s Riamasa g @
ot 1 g F weqa Y fedr ag &
At w0y & e 3 v awt & gt
i WX AW A g2 Y wrfaw v @ @
Wt figer s, @Y § S€ T E-
we wwar | § 9gun T fggem ®
ey WX e & et ¥
TN g &, F4hE fafir qe & ogr Ay
f& ag Ia®) wET ¥ F w0 Wwgy §
@Y WITEA A THR B F A FT BEAw
ady 1 w7 Ay § o warerd & wewd
# ufexay ¥ 7 wer fsar o wwar
AT AT FEAT AWY & AT T g ey
off w8 o awd § ) T a4 fafe weay,
R8T F=Y ST AR wfeaa) w1 wTAATY,
T Y T FTHT FZAAN, W A T
ot qret gy, O1% et soerc
g, T €7 AT B ETew ¥ ey
¥ wTeT @I FLAT, AT AGT
(vrae )

wi A fag (Vga)  weow
qEIXT, Ig Mo IN ¥EAT WAW
st § s €9 g3 §% wwETC BRA
# Wt g% aq feeryw gt oY ag
™ g3 # age ¢, WX g femww
o a vt W §, e AR AT,
forernt & xoora w307 § 1 9g To AMfgET
Saaga e fe Jor &7 I IR
AF oy )

& o5 % g wg g g e

wsa RPN, § STORT TEAT Wy
v e §, & 45 arn g, s

(Dis)

TR ¥ § wa fecdt qrew Prfeee v,
uX fige w1 i o e oy Wl
wrars w€ 2% qréf fefafeas ¥ v amdy
&, 2 35 2@ wrav 1 Afier ot awr A
=RA & T wift, g ag ¥ e wmo A
aqy Y g grow ¥ o ofads e
F @ § 1 98 UF B § fowwr A€
S ¥ EnE &8 wiw A 4

TgARAT ST fgsyaw & @mAA o,
I GEY MTCT T GECY wg AT ar
IgN T W PN, T|W @ AW
v fo & A 16 4@fer s g
AT ATHANT OF AT A {GG NifERe
AWy e fmEr o
o wriiEaT o wed wrewY §, welt any
ot 733 8 1 e gt s g o f g
fs g9t fede fzdew wax o dw
T W we wifgar sy wg A
L FL WIITA Wt CFAWY a7-
goadt "0 g A saofew § 1
wa &r3e ¥ avgd 3w af) fvay smar
wfgg et e § o ug
ST aut W v | Afew 352
oar X faeger o on® A ¥ foer
g ¥ o Ak oY qmET, 35 (2)
¥ ot ATAwT e AR SEAmMT R
GE CAEENT fEE are @l e
ac I fag fedt arodt &1 am
foar gur 8 o x feow A fgfomr
¥y yT AT ¥ W1 Ia% aTE I WIEHT
wré A1 TET § A W Awa Y B v
t WA dnQifa N ¥
amgd Afew A smar ST T § o
1956 1 & T ¥ Tha #1E N
wfen 1 g W ot oy afew puafos
ok wiéa N ot wwrw §, gfcary
ok € w7 g, fewlt g W2 o 4
& wawn § s ag &« wwnw fedw &
frg dare gt Ter

14008
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¥ araw Aifza ¥ gz awar A
£ & g9 amer 7Y ge7 & ane waT
sTo WAifgar 7 @ra dv a1 Hwov 97 |
afaq |4fF ng 9z za S w5 AW
g o grew ¥ FEIT AT AT gEwT
qmgd Hna sgar=rgary fa w1
ft sTHHe a0 Fr8 ot Fre grew A
Zaer o< P Fe T A7 q1%a 7 W 2
T AR T A wagse F a6z ¥ e
THHRT TEARTA F41 A1 THTSG &1 A1 |
TF AR H wF g afeq [E SHET
TqT AGT & 1 | HIE 6T AT AT A
71 1€ ar 8w 9¢ TEr U S
var 7@ @iar arfg Gawr  frags
gt WiT wifeore gy qvfzd o 7 wr
fewfen, gorar ar fegswa 3

Wt safewe wtfesw & St frfen
arfeeT 2, <a&! AT T &Y

7 alfs wg  (oarafenr sfees
HARIE TIAT ETEE TaH 2 &% |

Mr. Speaker: Now, there are a num-
ber of Members who want to speak.
At least a dozen of them are there. I
wonder how we shall proceed now. If
there is no objection, I can give chance
to one or two, and then request the
Minister to reply.

Shri Govinda Menon: I would like
to say a few words about the merits of
the matter.

oMt vy fawy: wq 0 ofF 9

e &fat

Mr. Speaker: I have got names of
12 Members with me. Even if I give
five minutes to each of them, it would
take an hour more. I wonder if the
House is prepared to sit till 8, p.m.
The main case haz been made out by
Dr. Lohia. T can understand that one
or two Members may be permitted to
speak. Naturally, we would like to
hear the Government also. Shri
‘Surendranath Dwivedy.

Shri Surendranath Dwivedy (Kend-
rapara): I will not take much time as

SRAVANA 3, 1889 (SAKA)
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Teja (Dis.)
this matter has been discussed in this
House many times bkefore. About the
sincerity of the Government, I very
much doubt, because from the facts
that we have befare us, I doubt very
much whether they are sincere in
bringing Dr. Tz2ja to book. The state-
ment itself says.—I may read out only
a portion of it—

“It ig in the above circumstances
that neither the Central Bureau
of Investigation nor the Directorate
of Enforcement could prevent the
departiere of Dr. Teja either on
may 10 or on June 3, 1966”.

He has described—the Minister—in his
statement; how, although there avre
materials available with the Govern-
ment ipn different departments, there
was no sufficient evidence before them
to arrest him. That is all what he
says. He sayg that the material was
not sufficient to start a criminal case;
that meang there was sufficient incri-
minatory material about the gctivities
of Dr. Teja. The question is, on= cannot
say that till June 3. they had nothing
in their possession and they allowed
that person to leave this country. He
tells ug in the statement that an ordi-
nance was issued on the 10th June to
take over the management of the
company. But I wovld like to know
whether it is not a fact; on the 6th
June, the Government passed orders
to take over the company; on the 10th
June, g notification was issued; it was
taken over. On the 6th June, the order
was passed. Then, necessarily, they
had sufficient materisl before them—it
may not be sufficient to start a crimi-
nal case—but to prevent this man
either under the Preventive Detention
Act or the Defence of India Rules;
under these measures, they ghould
have prevented this person from leav-
ing this coumtry. That has not been
done, fully well knowing that he has
come here, met officials and discussed
with them. There is no denying the
fact that when he was in the Inter-
continental Hotel in May and June, he
had contacted not only officers, buf
emissaries of some ministers also. A
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[Shri Surendranath Dwivedy]

minister had run with his file to him.
During the days he was staying here,
-is it not a fact that a Minister of State
went to the Home Minister, appealing
to him that nothing should be done
and somehow or other this man should
ieave the country? This is a fact which
has to be ' denied or Government
should come forwarg with a state-
ment saying that il is not true.

Secondly, I wourld like to know
whether there was some officer in the
Prime Minister’s Secretariat—I mean
the late Prime Minister—Jawaharlal

Nehru—who was appointed by this
company on a fabulous salary and
after this company was taken over,

that person today happens to be P.A.
or Confidential Secretary or is attach-
ed to some Cabinet Minister or not. If
they say that there is no connection,
T would like the minister to deny that
‘there was a person in the Prime
Minister’s secretariat who was appoint-
ed by Dr. Teja in the Jayanti Shipping
Company and after the company was
taken over, he has left the company
and is now employed with a Cabinet
"Minister.

Shri Madhu Limaye 7ese—

Mr. Speaker: Your leader has just
spoken. If at all, T have to call some-
body from some cther party.

st /Y faqy: A9 JT wrAd
Zim fawadl Weqe 5% oo™l F1 S
45 7@ g HAg a0 3a araer §
A1 F17 dfear ?

Shri Govinda Menon: On the facts
of the case, the Shipping Minister will
speak. I would like to say something
regarding one or two points of law.
‘The subject-matter of the discussion is
whether genuine interest exists on
‘the part of the Government or not in
the matter of extradition of Dr. Dharma
Teja, Extradition itself is a very diffi-
cult matter. It is a matter of inter-

JULY 25, 1967
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national law and the foreign court
should be satisfied that the parties will
get a fair trial on being extradited to
India.. I am sure every section of the
House, including Dr. Lohia, is anxious
to see that the extradition proceedings
are completed and the parties are
brought to India for standing their
trial. If extradition is difficult, it has
been rendered more difficult by this
debate on the floor of this House. (In-
terruptions). Derisive laughter wiil
not detract from the importance of the
points I am raising. It is for that rea-
son that from time to time, even to
the point of annoying you—but I tried
to avoid it—I wanted to raise those
peoints of order. The statement made
by Dr. Lohia is likzely to create an im-
pression that there is lack of bona fide
on the part of Government and it may
create difficulties.

18 hrs.

The second matter js regarding Dr.
Teja and Mrs. Teja voluntarily com-
ing to India. It has been directed that
their passport should be impounded
and it has been impounded. Thereafter,
he has been writing letters to various
ministers here and others, stating
therein, “I am willing to come back
voluntarily.” It is in reply one or other
of those letters that the Deputy Prime
Minister would have written to him.
If a man says that he is willing to
come volentarily, the first reaction
would be to ask him to come volun-
tarily and submit fo the process of the
court here. But the difficulty is this.
Mr. and Mrs. Teja are moving heaven
and earth to see that the processes
of the court are avoided and obstruct-
ed. You will be pleased to see that
on the 3rd July there was a petition
in the High Court in Delhi to quash
the proceedings of extradition. The
person who wanted to come volun-
tarily to India js moving the High
Couvrt of Delhi to gquash the proceed-
ings. I have letters here to show the
anxiety with which Dr. V. K. R. V.
Rao and the Prime Minister wanted

P
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to see that that writ petition is dealt nobody likes to implicate himself. But

with properly by engaging the most
competent advocates who would be
available,

g0 T AART Alfgar: 7. "3
ATE d AIAT AT FT IZT | Ig ar
LA 21 TTIFT AT T 0T & AT
FATT 5, THFH SATH FI1 AT |

Shri Govinda Menon: I may state
here that my Ministry specially con-
tacted the Solicitor-General who on
account of vacation was at that time
in Bombay and asked him to come
down and appear for the State in the
matter of the writ proceedings and
see that the extradition proceedings
are not quashed. It is those parties
wlic wrote to the Deputy Prime
Minister, the Shipping Minister and
others “Why extradition, I am willing
to come voluntarily”. In order to
enable him to come voluntarily...

3> A whige Afga: § 1w
sTALAT FT Tud ISMAT ATZAT 3 | FEITHA
ApA # ST Agrdiew T wrAer
g™ Foar av, ag 28 af &t fear a
I AST AAN &7 19T AT KT T
24 q% & fora T arar a1 @ I9%
qrg  &THRT 9FF AT TZ AT ATATT
¥T FIT FgAT ATET &, # AT
@ AT Ggardl F78 ALATHSA AL
Mr. Speaker; The concerned Minis-

ter will reply. There is no point of
order.

3o WA wAigT Migat: fua atg
AT AL HIEAT F STIRAT & A9
T 9% §, AT TG ATH 1T HT AY
g difwre fF god & w3t A% wEn
g, #ify 47 wAn faa fen
qr:

“I want you both to be as frank
with me as you can be. I know that

1573 (Ai) L.S.D.—10.

your case has now reached an inte-
resting stage. Unless I know full de-
tails of your dealing with the Prime
Minister and with other ministers of
the Government together with such
direct or circumstiantial evidence that
you can give me, I am handicapped.”

w1 ata AT AW | TeqH 0L TF,
ag ATAT VHE IR aTeTE H ag
oy T gy 21 4 IFr AwTAq
T 2

go W wARGT Afgw: wemy
wgEA, S g F5 2R g, 983w fag
aedl g f& Adt agen  ag aamr
=127 2 far @ agfaw o w1 Araan
g, wfw: maa® ag fi qur &1
maar a3t 2, afex azza @@t &
T /AT § )

Shri Govinda Menon: The Indian
passport of Mr. Teja was impounded.
He has no passport now. If he wants
to come voluntarily the passport will
again have to be given to him. If he
wants to come voluntarily he can come
without the permission of the Gov-
ernment of India by approaching the
approapriate authorities jn the Em-
vassy in America to get travel papers
anabling him to come over to India.
Therefore, there is no contradition
between the rest of the Government
and the Deputy Prime Minister.

Mr. Speaker: Now, I want some
guidance from the House. My Jan
Sangh friend, the Member from CPI,
Shri Jyotirmoy Basu, some Members
from the Congress all want to speak
on this. Shri Limaye says he has
laboured so hard on this. I thought it
was a joint labour between Dr. Lohia
and Shri Limaye and there was no
separate labour. If I allow him, then
I will have to give a chance to the
Jan Sangh. Then, a pumber of Mem-
bers on the Congress side are also
anxous to put questions, But I canno’
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[Mr Speaker]
poesibly give spportunity to all of Shrl Bhivaji Rao 8. Deshmukh)

ther (wnterruptions) Shr1 Rang
suggesty that I should request the
Mimster to give a reply.

o §gT W wgma (S99 A)
oSIH AEET, WG FH AY TF EWw
Ffam y

tion each. Now, Shri Limaye.

Wt wq fmi (7A%)  wew
g, AW ARG F WL 0.
frddz TRz ¥ gy o gu A
FRA THRRA FAWA TR F TS
e ¥ A T oy Frrgare ady frar
fe wrtferm aifafeer & wmid ¥
wage fae wat, ot ot W, R
are dlo Ta & qra ITw wAfww
¥ W ar | wi faw IR ger
#re ¥re wife waiy 1z T ¥ fis
W1 A TEAR AT FIAT| AQ FATH
ag ¢ f foomw aog ¥ azv & e
Famy B 7w AT A ¥ g
frard, s @ atg W FARATH
e ¥ fag fs magrade et
X gaE AU Tre AT wY fregare
=&Y faear, gre dto arke & Fw faww
OO FY AwC BT, WAl AT T
godfm wiafa & sy a9 & fag
dr & SR W waw ¥ O AW
afet N o $¥ ot ¥k A
T Y E T afafa 7 searer
¥ fag dae ¢ 7 & ag erfaw &%
ot s g7 d A & W Y
o1 oY IEX ATA-YR HT TTo AT K}
Y v |

(Phabham) Sir, on a point of order.
It is the normal parliamentary practice
that whenever a question as to the
formation of a parliamentary com-
mittee is raised, it i3 addressed to the
presiding officer and not to a member
of the Treasury Benches, because the
constitution of a parliamentary com-
mittee 18 solely within the purview of
the Speaker of “‘h: House

Mr Speaker: I know 1t Who objects
to 1it?

Shri Shivaji Rav 5, Deshmukh: So,
the Minister cannot be expected to
reply to that question

Mr, Speaker: Every body accepts it
There 1s no point of order Now, if
Shr; Jyotirmoy Basu wants, to ask a
question, I will aliow him

Shri Jyotirmoy Basu:
only two minutes

I will take

Mr. Speaker No speech, please,
only a question

Shri Jyotirmoy Basu: The Congress
1s committing a fraud on the people
of the country (<nterruptions) My
question 15 whether i 1s 3 fact that a
Congress newspaper, the National
Herald, had demanded Rs 10 lakhs
from Dharma Teja ag subscription If
he had paid this amount, gll this
drama would not have been enacted
(Interruptions)

Mr. Speaker: lhese are the things
which will strengthen his hands in
the case in America He will say
“they asked me money, I did not give
them, therefore, they hawe brought
all this case against me .. (inferrup-
tions) Whatever may be the truth, he
will quote this . (Interruptions).’
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When 1 am on my legs, other mem-
bers, including those of the oppostion
should resume their seats

it wy femw oW AgEw,
wTg Fw & AT G ¢ @y & qve A
T 1 #rforg |

Mr, Speaker: This 153 the thing
which he will quote ;n America He
will say that the Government of India
made a demand for Rs 10 lakhs What
a fine evidence will 1t be for him'

Shri Jyotirmoy Basu: We are hear-
ing fraud and stcandal day after day
Yesterday we heard the Asoka Hote]
fraud (Interruptions)

sh aferqw weddft  wwowr wE)-
T, Wg AvAw e W afe ¥
A U AT qT ¥ W amw Wy
g w1 Nfad | qr ™% qeifors
W | O R aEaTy v ¥ fae
aTr-aw ®T ¥ 1R W o oy §)
YR aw g gi AW ¥ |

Some hon. Memberg rTose—

Mr Speaker: Wul you kindly st
down I am not allowing anybody
Dr Rao

ot gY% wu yEEw wWIT AR
ot ofy &7 7 qw Wy e ¥ fear )

Mr. Speakerr Now I will adjourn
the House and go 1if you do not want
to hear him

The Minister of Transport and Ship-
ping (Dr.V K. R. V Rao): Mr Speaker,
Sir I am sorry that so much passion
and heat has been brought into thas
particular question 1 recognise that
feelings are involved There 153 some
kind of a suspicion on the part of a
number of hon Members sitting 1n thé
opposite benches that somehow or
other the Government had deliberate-
ly not wanted to take actlom against
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Dr Teja, even though they could
have arrested hum and should have
arrested him they allowed him to go
away, that when he was voluntarily
wanting to come hack they gave him
advice through their emissaries not to
come back, that they are anmious to
see that the extradition proceedings
ave delayed, that they are not serious
in their intention of getting him back—
in fact the suspicion 1= that Govern-
ment did not want Dr and Shrimati
Teja to return to India and face an
Indian court for fear that the two
accused may make <ome disclosures
that might upset the stability of the
Congress Government at the Centre
It <ceems to me that this 13 the sus-
picion that 1s behind not only the
arguments and the techniques which
have been adopteq but also the pas-
sion that haz been hrought into this
discussion

Shri 8 M. Banerjee (Kanpur) Not
to upset youw

Dr. V. K. R. V. Rao' T would very
much like to request hon Members to
allow me to make my statement with-
out interruptine me  Afterwards if
there 15 anything I will reply

Mr. Speaker' T do not think after-
wards T am gotng to allow anything

o ww wige Mfym ¥
frwae, W ot fegr g frdrm

Pr. V. K. R. V. Rao* I have great
respect for Dr Lehia and I amr glad
that he has now called me a profes-
sor and not a chokra

T would like t) make the categorcal
statement—I said it last time and I
say 1t again—that the Government of
India are not in the least bothered
about any charges that Dr or Shrimati
Teja may make m an Indian court of
law We are very fnxious to have
the Tejas hack Everything that I have
done since I came and took charge of
this Mimstry—and 1 can prove it—has
been to see that the utmost efficiency
1¢ exercised in the extradition of the

Tejas
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Then. Dr Lohia sgtked Is it not an
‘wid coincidence that the extradition
proceedings case wat flled against Dr
%eja on the 28th February, 1967, just
a few days sfter the elections were
dvery

wte v wifpe Sfun waw
w ¥t gg iy st g § o
ghww ‘riifev miy o

Pr. V. K. R ¥V Rao 1 will do full
fustice to Dr Lohua because I do not
want to take refuge m any kind of
debuting technology

fhe question wa< why so much time
was taken to collect material Let us
go wnto the facts There 15 ho doubt
that beginming from 1966 lots of com-
plaints were being made about the
Tejas I have gone through the entire
debste I have apent many rhamn-hotrs
studying t It eppears that in the
beginning when charges had been
made agmngt them 1 gathered an im-
pression on reading some of the
speeches that this wasg considered to
be a charge made by some shipping
interesdts against some other successful
shipping interests That was in the
begimning H vor go through the
debate, you will find that the sus-
picton was that come other shipping
Nrievests wel'e jevlote of Tejs% stic.
cems—Teja was all right he wes  very
suobessful man—snd therefere they
were making charges agaimst lom

Then Government started getting
information about the Teja company
Ships were being held up wages were
not pald and so on QGovernment got
naturally worriey because Government
had gusranteed g loan All the ships
were mortgaged o the Government
Wevgrtheless the Government was in-
terected Ip the mean while a num-
ber of anonymous letters were sent
As veu know documents were handed
over

JULY 28, 981
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M. Speaker: Unly eleven ships are
mortgaged to the Government, the
other things are not

Dr. V. X R, V., ®80: The dther
things are not but the ships mortgaged
are the biggest item The ships are
mortgaged to us

Then, certain documents were
handed over—the House krows {t—
and the documents first of all, were
not signed and then denied You are
famihiar with these facts, the Mouse
18 familiar with these facts I think,
sometime under your distinguished
Ministershop withmm a few days of
your taking charge of it, you took up
this matter and discussed it with the
Prime Wiinister and you immediately
appomnted & committee of inguiry %o
g0 nto all these allegations and you
also said that any document anony-
mous or otherwise containmg charges
agamst the Tejas should be semt to this
commttee for mquury

Later on, I want to make 1t clear,
there was a lot of suspicion that this
man was Tusmanaging things and
some took the view that he was
swallowing money But there was no
evilence of any kind The documents
were not signed they were being
denied Nevertheless the Govern-
ment was making an mvestigstion

Further there was a question to
which a reference was made that cer-
tain documents were given to the
Home Mimistry I think, on the 7th of
Mayv and the Home Minister imme-
diately pot those documents investi-
gated and examined by the CBI The
CBI1 investigated the matter and
they said that there was not sufficient
material to enable them to register a
case I think it is a healthy principle
that we should not register a case
against somebody unless the authori-
tles who are supposed to have the
power to do so are satisfled that there
s a prima facle evidonce for that,
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Simultaneously, evidantly, the same
dosuments wers handed over t0 the
M«Dirmn.ammm-
tay of Finanee. I'am told some infor-
mer first gave irformation orally =nd
then he was calied mnd he produeed
those decuments. The Bnforcement
Directorate found that on the basis of
those documents, they could not 'pro-
sesute Dr, Teja. They had the powers
to o wo it they were satisfied.

Then, being moved by patrictic
considerations and the feeling that
though there was no evidence, evi-
dently, there is something wrong—
everybody has to function under the
law—they wanted to know whether
the C.B.L oould do anything to arrest
this man. That was the puspose of
the telephonic conversation that ‘took
plase. They took it up with-the Home
Ministry. The documents -were the
samg, The CBI said, “We have al-
veady exemined the doouments ang we
have submitted the Report to the
Home Minister.”

A high-level Conference was held
on the 15th May in which the Home
Minister, the Minister of Transport
and Shipping ang some other people
weve preséent. On 19th May, a state-
ment was made on the floor of the
Houwe by the then Home Minister,
Mr. Nanda, and he said that this thing
had been gone into-and that there was
alsalutely ne evidence to institute any
orintinal proceedings sgainst Dr. Teje.
That is = part of the record of the
proseedings of the House.

Now, here comes the question when
Dr. Teja came again on the 26th or
27th May and left on the 3rd June.
The whole position was that nothing
new had happened till the 3rd of June,
indeed, till the 4th of August to make
any branch of the Government of
India to be in a position to register
criminal proceedings -against Dr. Teja.
At the same time, if I may say so, I
wis nct the Mirilstiér M-clidrge, I was
not in ¢he Goverhment, snll when 1
came here, I looked into all the files,
the questions and answers in 'Perlia-
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ment and all that. I have gone into
them 'thoroughly. QGeneraily, the im-
pietsion that I get is that there was
a 1ot of bothering about, worrying
dbout, & to what would happen to the
Bhipping Compeny that had enabled
Us to overflll the Third Plan target
and that had earned a very good
name—somehow we had to find the
money to meet outstandings and some-
how we had to save the good name of
the Jayant: Shipping Company—and
therefore, I think, the concerned peo-
ple were not bothering so much about
the person of Dr. Teja as abotrt the
entity of the Jayanti Shipping Com-
pany. This is the inference I draw..

oft v wiige WifgEr: gl aw
T —a e & fawtr o go
w4 T

Dr. V. K E. V. Rao: I am not say-
ing that you must accept it. (Inter-
Tuptions), I am not yielding. This is
interrupting the trend of my thought.
I have not written out my speech. I
am not yielding.

Thiz was the genera] impression that
I got. Then till 3rd June, as I sald,
there was no evidence of any kind at
all and Dr. Teja came and he left.

Wow I should like to complete the
sfory. 1 think, sofne reference was
fade gbout Bth June when the ‘déci-
sion Yor take-over was said to be
taken and on 10th June, orders were
{ssued. I do not have before me the
dates and all that, but it is my recol-
lection that by 8th June Government
had not decided anything: there were
so many alternatives; Government
were worried; a lot of discussions were
going on as to how we should deal
with the Jayantj Shipping Company;
whether we should give loans to this
company, or whether we should sllow
them to sell off some ships and allow
him to pay off the debts or whether
Government should take over the >dm=-
pany. All these were discussed and
ulimately qut of the 7 alterniitives, §
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were Laken up, and then this was dis-
cussed, I believe, with yourself, who
was then the Minister of Transport
and Aviation, and the Minister of
Finance and it was decided that the
Cabinet should be advised that it
should be taken over. This discussion
took place on the 6th June, 1f I am not
mistaken. In the evening of the @th
it was decided and on the 8th it was
put to the Cabinet,

Repatriation

Mr. Speaker: The Law Minister was
also there,

Or. V. K. R. V. Rao: The Law
Minister, the Transport Minister and
he Finance Minister met and discus-
sed and then came to the decision that
there was no other alternative to take
over and without losing any time, the
Ordinance was passed and the com-
pany was taken over.

In fact, the Sukthankar Committee
which had been asked to go into the
details, themselves foung that it was
not possible to get any evidence; they
were not getting any co-operation
from the Jayanti Shipping Company
officials and so on. They were also
suspicious. Everybody was suspicious
at that time, everybody was feeling
that something was wrong; but nobody
could lay his hands on what was
wrong. After all, we are living under
a rule of law and on a mere general
suspicion it would be very difficult to
take action against anybody. Then
what happened? (Interruption) When
the Sukhthankar Committee made
their report, they saig that they were
not in a position to charge Dr. Teja
with anything criminal and that they
would like a further probe to be made.
We took over the Javanti Shipping
Company. I would like to take this
opportunity to pay my personal tri-
bute to Mr. Srivastava, who is the
Chairman or the Managing Director of
the Shipping Corporation. He is one
of the most excellent officers that I
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have come across. I am not prejudie-
ed in favour of government officers
because of my long backgroung out-
side. I should say that he is one of
the most efficient officers that I have
met. After they took over the com-
pany, one by one they were able to
get hold of the documents.| As soon
as they got enough documents, on the
25th July, they gave this informa=-
tion to the C.BI.; they had now got
information enough to file a case, Then
we must remember that the warlous
probes into the transactions of Dr.
Teja, against whom a prima facie case
has now been found by the New Delhi
Magistrate, involved transactions in
foreign countries, He had companies
with headquarters in New York and
in England and agents all over the
place; he had offices all over the world
and our CID officers had to go to
several places abroad. This was what
happened,  Maybe, simultaneously
elections were also going on and peo-
ple's political fortunes were involved.
You could not help it. Many uncon-
nected things can happen during the
same period of time. These people
went round and collected all the in-
formation that was possible and came
back. As soon as enough information
was available, a case was flled. We
should remember that we had to take
evidence on commission. Omne of the
cases which everybody knows is the
Norwegian charter of a Jayanti ship.
Here he was taking one shilling per
tonne and was putting it in his pocket
till we discovered it. We had fo take
evidence on commission, we did not
know whether they will give evidence
on Commission or not, whether they
will come here or we have to send our
officers. (Interruptionz). All these
things were to be resolved. Ultimately
our officers went there and took the
evidence and then the case was com-
plete. Then the New Delhi Magistrate,
I think, on the 27th April...

o T wvge Wi : uTy B
¥ fired 7 Woter waiwy, war AT W
i .
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Dr, V. K. R. V. Rao: It will be use-
ful because it brings down passions
It will be useful It would take away
the passions which have enveloped
this particular case

Mr, Speaker: Now, he should be
very brief, because the time 18 very
himited.

Dr. v. K. R. V. Eao: Yes, bir Now,
1 shall come to the points made by
Dr Ram Manchar Lohia

&t afedar ey weEw
Agrza, & vt wFrEw ¥ y@AT MEAr
gfe =1 ag e UHe wowm Ux
ai ¥ ar & fofan svoft & wraiwe
TR aArHEEY ¥ Arac f ? AWy
AT S § a1 A

Mr. Speaker: The hon Member Is
only encouraging others also to put
gquestions

Dr. V K. R. V. Rao: T am afraid I
do not have any knowledge of 1t

Dr Ram Manohar Lohia pointed out
that there was some discrepancy
between clause (b) and clause (c)
In clause (b) 1t 1 said, the Enforce-
ment Directorate did not have mate-
rial to take action on their own In
clause (c), it has been stated that
nevertheless, they rang up the Home
Munstry to see if anything could be
done

I have already dealt with that point
It perhaps shows that besides people
here, even 1n government service,
there are officers who are anxious
because they are bothered, because
they think that he committed a crime
and, therefore, the man musi be
eaught, even though they themselves
do not have the evidence to provit it
The discrepancy between (b) and
(c) is completely rational, therefore,
snd mn fact, there is no discrepancy
at all really.

of Dr Dharma 1462°

Teja (D)

As regards (d), references has been
made to the use of the word “speci-
fically” I do not mind dropping that
word It 1z one of my faults that I
use more adjectives than I should I
.an assure Dr Ram Manochar Lohia
that I come into trouble generally
because I use more adjectives than 1
should, I hope he will be quite satis-
fied now

st vy fawma rfeaTiedy
48 &Y Irq A 9% AN AWAT A
g arsar qiffTagY AR v A
wrT fgd 1

Dr. V. X R. ¥V Rao: I am comung
1o that point

1 have nothing more to add regard-
ing what I have said about Shri T N
Kaul As far as that 1s concerned, we
have made inquries, and our informa-
tion 18 that Shr1 T N Kaul did not
meet the Tejas nor was there any
occasion for him to give them any
advice

An Hon, Member. Who told the
hon Minster that?

Dr V. K. R. V Rao' I have nothing
more to add to what I have stated
already on this

Then, I have already dealt with the
point why the charge-sheet was filed
on the 28th February

About his voluntarily coming im, I
have already referred to it, and the
Law Minister also has referred to
it
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Dr, ¥ K. R, V. Rao: Regarding his
voluntarily comung here, I would hke
to say with all the deuberateness that
I have that there 15 no question of this
gentleman wanting to come volun-
tarily

Shri Ranza (Sr: Kakulam) Why”

Dr V.K.R. V, Rao: ] shall tell
Shr1 Ranga the reason why I say so
The moment he went to the USA, he
filed a petition 1n the USA for chang-
1ng his temporary status into a perma-
nent resident status We came to
know of it some time in January or
February Immediately we took
action against that and we told the
authonties concerned that we had al-
ready a case going On aganst him,
a non-bailable warrant had been issu-
ed agawnst lum in October or so and
therefore he could not be gven &
permanent resident status there and
we wanted to get hum back here. It
wag quite open for him to come back.
In fact, he wrote a letter to me also
Somehow I think that that letter has
not come to the notice of the hon
Member

Wy, bpeaker. His reply has come
already He had asked his Secretary
to reply

Dr. V.K R. V, Rap: On the 24th
April 1 got a letter, saying first of all
how wonderful it was that I had
become a Mimuster If Dr Teja had
known what 1t was to be a Minwter
he would not have said 1t He wrote
to me saymng how wonderful it was
that I had been promoted and so on,
and then he said that he wanted to-
come back voluntarily When I got
that letter,—and here I want the dates
to be noted carefully

wo o wig Wfgn T vy
€ sl foxg wwm

‘l
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DI'.V.‘&V.M I want the
dates to be noted He wirote to me on
the 24th Appl I replied to him on the
6th May The extradiion proceedings
were filed 1n the New York court, I
think, on the 28th or 28th May It was
perfectly possible, I sad, the whaole case
was sub-jud ce and I could not inter-
fere 1nto the conduct of the cage and
the course of the law That was my
letter But certanly I said that it
would be more dignified for um fto
come back voluntarily and face the
charges rather than come as a result
of extradition I am quoting my very
words

Shei 8. M. Banspjec: Why did he
not tell him that he was going to be
nominated to the Rajya Sabha?

pr V.E RV Rao: I do not know
what he 18 saying Nobody has offer-
qmanm-mmmmam

™y, bpeaker: Not you, but to ur
Teja

Dr V. K. B, V. Bao: Then he got
my letter He did not reply He had
come back volume

wrote another letter saying, T will
come back But [ must be a free man

W.mlcomlnnul
Imunh.::; agsst in & civil
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I say with all the deliberateness at
my command that Dr and Mrs. Teja
have no intuition to return to this
country voluntanly If that were so,
when the extradition case came, they
would not have contested 1t It was
contected They contested the legality
of the documents Our counse] had to
argue on that and get the documents
admitted As the Law Mimster has
explained, he 1s now trying to get the
proceedings here 1n a Delhi Court to
get him back subveited and quashed

As a matter of fact, 1t 1s perfectly
possible even today, for Dr Teja to
cut short the proceedings completely
and say I have no questions to ask
I want to return tp India This was
what happcned when a case of extra-
dition came 1n respect of an American
sayor before a Madras Magistrate The
man said ‘I do not want to ask any
questions I want to be extradited
immediately, I want to go and face the
judiciary 1n America’  There 15 no-
thing to prevent Dr Teja from cutting
the proceedings short by saying that
he wants to come back wvoluntanly
He has umply to say ‘I do not want
to ask .ny questions I want to be
sent back to my countiy as quickly as
possible’

We are very much prepared to
héar him not only on A B C and D
but on the entire Congress Party, on
all the civil servants, may be even on
the Members of the Opposition

Theicfoie let us not take up a
position which 15 going to make things
diffiiult I perfectly understang the
feelings un this jssue

On the question of instituting a par-
hamentary commttee, Government
are not prepared to acccpt the institu-
tion of any parlhiamentary committee
The cagse 15 already under investiga-
tion before a New York Court and we
hope to get him back very soon to
face proceedings here under our law

1578 (A1) LSD-I11
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oft wy fowrd : QA W R ¥
fad 1| @iz w1 Five ¥19 51
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Ur, V. K, R, V. Rao: I do not nave
all the veiy extensive ang intensive
knowledge of the Constitution and
parliamentary practice that Shri
Madhu Limaye has [ have great
admiration fop him [ wish 1 were
younger so that I could acquire those
thing-

o wy femd amdw  WH
HqIT T &

Dr. V. K R, V. Rao: But as far as
this 1s concerned, there 1s no problem
Chirges have been made, evidence
ha- been collected, there 15 prima
facie gmlt established, the New Delhi
Magistiate has sa1d so, we want to get
him back herc When he comes, we
want to tiy him according to Indian
law

Therefore, I would make this res-
pectful appeal I wish I could speak
in my broken Hindi so as to get a
heating from Dr Loha Unfortu-
nately I do not trust my Hindl suffi-

cienlly to make myself correctly
understood
wo Tm wAwgT g =w

7 ey RAwT A A Ew AT HT A
AT F7g w7 &

Fo Wto $o WITe Wro T~ &
ferl RarT s AT g 1

Mr. Speaker: Is 1t a private bargain?
gain?
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18.36 hrs.

The Lok Sabha then adjourneg till
Eleven of the Clogk on Wednesday,
July 26, 1987|Srauana 4, 1689 (Saka).
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